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HIGH COURT FORM NO. (J) 2. 
HEADING OF JUDGMENT IN ORIGINAL SUIT / CASE 

IN THE COURT OF THE CIVIL JUDGE, TEZPUR, SONITPUR 
 

Present: N.J. Haque, LLM, AJS 
Civil Judge 
Tezpur, Sonitpur 

21st day of November, 2019 

MISC.(J) NO.91/2019 
(Arising out of T.S. No.54/2018) 

 

Sri Pradip Kumar Tibrewala 
-- Plaintiff/ Petitioner     

  
-Vs.- 

     Mrs. Karuna Saikia   
 --Defendant/ Opp. Party 
 

A petition under Order 6 Rule 17 of Code of Civil Procedure 
and finally came up for hearing on-21/11/19 in presence 
of following Advocates:-  

 
 
Ld. Advocate appeared for the petitioner          : - Mr. S. K. Singh 
Ld. Advocate appeared on behalf of OP  : - Mr. S. Borthakur 
 

1. Instant Misc. case arisen out of a petition filed by 

petitioner/plaintiff against the O.P under Order 6 Rule 17 of CPC 

praying amendment of the plaint. Heard both sides and perused 

the petition No. 1601 along with entire case record.  

2. The petitioner/plaintiff in petition No. 1601 has prayed for 

amendment of plaint contending that the plaintiff has filed the 

instant suit for specific performance of contract and for 

registration of a formal lease deed for the entire leasehold land. 

That petitioner/plaintiff in his plaint averment in paragraph 3 

stated about an adjustment of Rs.1000/- per month against the 

monthly rental which ought to have been Rs.2000/- per month 

against the monthly rental. The plaintiff/ petitioner further stated 
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that the above mentioned error is nothing but an error in typing 

the figure that crept in while drafting and filing the plaint of the 

Suit which needs to be corrected before further proceeding of the 

suit.  

3. It is further pleaded that the proposed amendment will not 

change the nature of the suit since the defendant in the suit filed 

by him has mentioned about the adjustment of Rs.2000/- per 

month against the monthly rental. It is further pleaded that this 

amendment is necessary for proper adjudication of the disputes 

and to remove any possible mischief of misinterpretation while 

adjudicating the disputes between the parties.  

4. On contrary, the defendant /O.P side did not submit any written 

objection, rather during the time of hearing, the defendant /O.P 

side conceded the prayer of the plaintiff/ petitioner.  

5. It disclosed from the pleadings on record that the contentions of 

petition No. 1601 /19 appears to be purely a typographical 

mistake committed at the time of preparing the plaint and in the 

event of allowing the prayer of plaintiff/ petitioner, the defendant 

/O.P side is not going to be prejudiced in any manner, rather it 

will help the Court to decide the real points of controversy 

between the parties. In the light of above said discussions, this 

court finds just and reasonable ground to allow the prayer of the 

plaintiff/petitioner.  

6. In the light of the above discussion, the prayer of the 

plaintiff/petitioner side is allowed with cost of Rs.500/- and said 

cost shall be paid to the defendant/ OP.  

ORDER 

7. Upon the above said observation instant misc. case stands 

dispose of by way of passing the following orders:-  

1. Plaintiff/petitioner side sets at liberty to amend the 
plaint by way of deleting the figure “Rs.1000/-per 
month” and inserting the figure “Rs.2000/- per 
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month” against the monthly rent in paragraph 3 of 
the plaint; 

2. Plaintiff/petitioner further sets at liberty to submit 
amended plaint if required and  

3. Plaintiff/petitioner shall pay a cost of Rs.500/- to the 
defendant/ OP. 

8. Inform both the sides. D/A shall take steps accordingly. Petition 

No. 1601/19 stands disposed of. Misc. (J) case is disposed of 

accordingly.           

  

 

 

 

 

Civil Judge 
Sonitpur, Tezpur 


